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(Open Ceurt)

CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH, ALLAHABAD.

Allahabad this the 17th day ef May, 2004,

Qriginal Application Ne. 1084 eof 1998,

Hen'ble Mr. Justice S.R. Singh, vice-Chairman.
Hen'ble Mr. S.K. Ha jra, Member- A.

Harishanker S/e Sri Hari Gevind Ram
R/® 1428-A Plant Depet Celeny, Mughalsarai, Varanasi.

essesesssecsApplicant

Ceunsel for the applicant := Sri S.K. Dey
Sri s.K. Mishra

VERSUS

1. Unien ef India threugh the General Manager,
E. Rly.. Calcutta=-1.

2., The Chief Persennel Officer, E. Rly., Calcutta=- 1,

3. The Chief Works Manager, E. Rly.,
Plant Depet, Mughalsardi.

4. Sri Surya Math Mishra, Office Superintendentgr. I,
Plant Depet, Mughalsarai.

eseseseqs.REeSPONndents

Counsel fer the respendents :- Sri A.V. Srivastava

QRDER

By Hen'ble Mr. Justice S.R. Singh, vC.

The applicant herein is aggrieved by the erder dated
01.04.1992 which reads as under :-

"Sri Hari Shankar (SC) premeted as 08 Gr. II vide
effice order Ne. 184/E dated 06.07.87 against Rester
peint Ne. 14 in excess ef the percentage will rank his
senierity in 0.8 Gr. II in scale of Rs. 1600-2660 (RP)
en the basis ef his senierity in his substantive pest

of Head Clerk in seale Rs. 1400-2300 (RP) as per decisien
in the representatien ef Sri S.,N. Mishra 0S Gr.II.

Clerk dated 6th March,92 interms of his earlier Ne.

; cemmunicated by Cro/CCC vide his letter Ne. E-1023/EL/ER/
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E=740/0/Ruling /Pt .I dated 27.02.1989.
Senierity list will be deemed as rectified accerdingly."

2., Learned counsel fer the applicant submits that

aggrieved by erder dated 01.04.1992 the applicant preferred
representatien, & copy of which has been annexed as Annexure~5.
The grievance ef the applicant, submits learned ceunsel, is
that the cempetent autherity has failed te decide the said
representatien. Learned counsel accerdingly submits that

Chief Persennel Officer, E. Rly., Calcutta {Respendent Ne. 2)
may be directed te censider and dispose of the representatien
(Annexure-5) by means ef a reasened erder. We are of the

view that the request made by the learned ceunsel is just

and reasenable,

3. Accerdingly the 0.A is dispesed eof with directien te
C.P.0, E.Rly., Calcutta (Respendent Ne. 2) te censider and
decide the representatien ef the applicant bg means ef a
reasoned order te be passed and cemmunicated teo the applicant
within a peried ef 4 months frem the date of reciept of a

copy of this erder.

4, There will be ne erder as te costs.

Member- A, Vice=Chairman.

/Anand/



